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Shri L. B. Shastri: This Reserve is 
specially utilised for financing specific 
:projects which call for such grants. It 
is meant for selected, important road 

'projects in backward areas which can-
not be financed by the States them-
selves. Special grants are made for 

:selected road projects '-or 'mportance 
'connecting more than one unit of 
.administration or for the Union as a 
-whole. It is also meant for other 
watters of common interest. for exam-
.-ple, training of road engineers. 
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The Deputy Minister of Commerce 
·.and Industry (Shri Kllfiiiarkar): The 
States of West Be!lgal, Bihar, Orissa 
and MadhYa Pradesh who are the pro-
ducers of Tasar get all possible financial 
assistance and technical guidance from 
the Central Silk Board set up by the 
Central Government. Uemonstration 
and experimental work on an indi~e
nous improved type of Tasar reeling 
machine which is exnected to help tne 
Tasar reelers in these .States to in-
crease quantity. improve qU2.1ity and 
reduce production cost is done by the 
technical staff of the Board. The B~a"d 
also sanctioned a grant of Rs. 5,000 
in August. 1951 for a special Tasar 
Development Scheme in Orissa. 

The Indian Lac Cess Committee has 
been constituted for improving and 
developing the cultivation. manufacture 
and marketing of lac. It has sane· 
tioned three main schemes which aim 
at dissemination of results· of research 
work with a view to their adoption 
by appropriate interests, namely, 

(1) Intensive Demonstration Scheme. 

(2) Extension of lac cultivation. 

(3) Training and advice in respect 
of industrial uses of lac. 

Shri Jangde: May I know whether 
any research has been made for the 
qualitative and quantitative growth of 
tasar? 

Shri Kannarkar: I said so, Sir. 
Shri Jangde: May I know whether 

Government is contemplating to 
'Establish a research centre at Chaivasa 
""hicn is the growing centre of tasar? 

Shri Kannarkar: I have no idea that 
we are contemplating at present IUl7 
such scheme, but if the State GoverD-
ment proposes a scheme we shall very 
happily consider It. 

Stlri Jangde: Has Government taken 
into account the number of persons 
employed in the tasar industry wtricb 
manufacture cloth? 

Shri Kannarkar: We have a rough 
estimate of~the number of people 
engaged in the silk industry as a whole, 
that is the raw silk growers. About 
the exact number employed in the tasar 
industry, I should like to have notice. 
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Mr. Speaker: That is what he sUi-
gests. 

Shri Karmarkar: I see. I will take 
that suggestion. 

Shri Jangde: Has the Central Cottage 
Industries Board taken into account 
that the tasar industry is not declined? 

Mr. Speaker: Order, order. 
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SEPARATION OF JUDICIARY FROM THE 
EXECUTIVE 

·1967. Shri M. S. Gurupadaswamy: 
Will the Minister of Home AlIairs be 
pleased to state: 

(a) how far the principle of separa-
tion of the Executive from the judiciary 
has been implemented both in the 
Centre and the States: and 

(b) when this separation will be 
complete? 

The Minister of Home AlIairs and 
8,tates (Dr. Katjn): (a) The separa-
bon of the Judiciary from tire Execu-
tive is primarily the concern of the 
State Governments. Schemes of separa-
tion are in force throughout the States 
of Madhya Bhalat. Hvderabad and 
Bombay and in certain districts of 

Madras. Uttar Pradesh, Madhya Pra-· 
desh and Bihar. 

(b) Tire han. member will appreciate 
that I am not in a position to fix any' 
time..limit. 

Shri M. S. Gnmpadaswamy: May l' 
know whether it is not a fact tlrat the 
Preventive Detention Act takes away 
many of the powers that legitimately 
belong to the judiciary and transfers 
them to the executive? 

Mr. Speaker: It is a matter of inter-
pretation of the Act. 

Dr. Katjn: I suggest that my hon. 
friend should read the Preventive Deten-· 
tion Act and the schemes whiclr have 
been prepared in many of the States. 

Shri V. P. Nayar: Is it not a fact 
that the theory of separation of 
powers still remains an ideological 
fiction here? 

Mr. Speaker: He is asking for an 
opinion. Opinions may differ. 

Shr; M. S. Gumpadaswamy: May I 
know whether Government is aware 
that in certain States many civilian 
officers are being posted as magis-
trates? 

Dr. Katju: Civilian officers posted 
2'~ n18(';"istrates? ;Vhat is the idea be-
hind the question? 

Mr. Speaker: In view of the answer 
already given. it is no use pursuing. 
it further. 

Shri Velayndhan: May know' 
whether this separation has te.ken 
place in Part C States? 

Dr. Katjn: I do not think so. Sir, 
so far. 

CENTRAL SECRETARIAT SERVICE 

*1969. Shri A. K. Gopalan: (a) wm 
the Minister of Home AlIairs be pleased 
to state w:,ether it is a fact that certain' 
persons not fulfilling the requirements. 
of the Central Secretariat Service (Re-
organisation and Reinforcement) 
Scheme have becl! included in the 
initial constitution? 

(b) On what criteria or considera-
tions have these nersons been includ-
ed in the scheme? 

The Minister of Home Aft'airs and-
States (Dr. Katju): (a) and (b). In 
addition to eligible candidates Minis-
tries were authorised to recommend. 
"hard cases" of officers who were 
technically ineligible but whose ex-
clusion from consideration would; 
operate harshly on them. One parti-
cular category of such officers were' 
displaced Government servants who-




